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Kalyan (E) - 421306.
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FAH v/s
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Assessee by : Shri N.C. Ranganayakulu.
Revenue by : Ms. Nanditha Kanchan.
geAars & aRE / EIYOTT & g /
Date of Hearing : 19.11.2019 Date of Pronouncement: 19.11.2019

PER ANIL CHATURVEDI, AM :

This appeal filed by the assessee is emanating out of the order
of Commissioner of Income Tax (Exemptions) - Pune dated

20.12.2017 passed u/s 12AA(1)(b)(i) of the Income Tax Act.

2. On the date of hearing, assessee filed a letter dt.17.10.2019
wherein he submitted that he does not wish to press the appeal and
requested to withdraw the appeal. Revenue has no objection in

assessee’s withdrawing the appeal.




3. We have heard the Ld. D.R. and perused the material on record.
In view of the request of the assessee to withdraw the appeal, appeal

of the assessee is dismissed as withdrawn.

4. In the result, the appeal of the assessee is dismissed.

Order pronounced on 19th day of November, 2019.
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